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In 
Customs Appeal No. 85616 of 2014 
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FINAL ORDER NO. A/85637-85638/2026 
  

                                                              Date of Hearing: 30.04.2026   

                                                              Date of Decision: 30.04.2026 

 

Per: AJAY SHARMA 
 

Customs Misc. Application No. 85077, 85704 & 85703 of 2026 

         These applications have been filed by the appellant for change 

of name of the appellant from ‘Commissioner of CGST & Central Excise, 

Raigad’ to ‘Commissioner of Customs (Preventive), Mumbai’. In view 

of the facts mentioned in the said application, the same is allowed and 

Registry is directed to carry out necessary changes in the appeal 

records.  

 

Customs Misc. Application No. 85701 & 85702 of 2026  

         

2. Now, we take up the applications for withdrawal of appeals. The 

Revenue seeks withdrawal of appeals on the ground that the assessee 

has approached the National Company Law Tribunal (NCLT) and NCLT 

has approved the resolution plan vide its Order dated 15.12.2016. 

 

3. In view of the above submissions, the miscellaneous applications 

are allowed and the appeals are accordingly dismissed as withdrawn.   

 

(Dictated and pronounced in open court)  

 

          (Ajay Sharma) 
              Member (Judicial) 

 
 
 
 

(M.M. Parthiban) 

Member (Technical) 
 

Sinha 
 
 
 


